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T.S(M) No. 161 of 2022 

(Abu Nasar Tarikuz Zaman  and Alisa Sultana) 

Present: N.Goswami, Addl. District Judge(FTC)Sonitpur,Tezpur 

06-01-2023 

Both the petitioners, namely, Abu Nasar Tarikuz 

Zaman(petitioner No.1) and Alisa Sultana(petitioner No.2) 

are present.  

Today, both the petitioners have vide petition No. 

24/23 prayed to waive the statutory cooling period of six 

months and to accept their affidavit evidence and passed a 

decree of divorce. 

I have heard the learned Counsel for the petitioners 

as well as the petitioners in person and perused the materials 

on record.  

This divorce petition was filed on 26-09-2022. The 

petitioners have stated that they married on 05-01-2021 

before the District Marriage Officer, Sonitpur, Tezpur. 

However, since after the registration of their marriage, they 

have been residing in their own residences and at no point 

time they lived together as husband and wife. After 

registration of their marriage, both the petitioners realized 

that their temperaments, habits and thoughts are different 

and they cannot live together as husband and wife. 

Thereafter they decided to obtain a divorce on mutual 

consent. The petitioner No.1 is Chef by profession and the 
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petitioner No.2 is a student and both of them are about to 

leave the State to pursue their profession and studies.  

Since the petitioners never lived together and their 

marriage remains unconsummated, it would be futile to wait 

further with the expectation of any possible reunion between 

them. Moreover, further lingering of the proceeding will have 

adverse impact of their carrier and personal life.  

In view of the above, the statutory cooling period of 

six months is waived.  

As such, the petition is allowed. The marriage 

between the petitioners is declared to have been dissolved.  

Let a precept be issued to the District Marriage 

Officer, Sonitpur, Tezpur for cancellation of the marriage 

certificate No.5 dated 05-01-2021. 

Let a decree of divorce be drawn up accordingly.  

With this order, this case is disposed of.   

 

             (N. Goswami) 

                                                  Addl. District Judge (FTC) 

                                                              Sonitpur , Tezpur. 

 


